UR

DISTRICT MAGISTRATE, FATEHP 40
E-Mail

To,

The Registrar,

The National Green Tribunal
Principal Bench,
New Delhi

E-Mail:- judicial-ngt@gov.in

' te: 29-10- 2014
Ref. No.: 1502/ Mines[2024 Da

ict Magistrate,
Subject: Submission of response report on behalf of ],lils: rl:ational Green
Fatehpur in compliance of order passed by Honmishra Versus State
Tribunal in Original Application No. 959/2024 Lav
of U.P. & Ors.

Sir, . i that in
l With reference to the subject mentioned above, this is to inform yo:l o
i reen
compliance of order passed on dated 13.09.2024 by Hon’ble Nation CUP. &
Tribunal in Original Application No. 959/2024 Lav Mishra Versus State of U.P.

. ion
Ors., the compliance report is submitted for your kind perusal and necessary act

please.

Encl:-As Ahove.

Your's Sincerely

(Ravindra Singh)

District Magistrate,

Fatehpur
Copy to:-

1. Additional Chief Secretary, Environment, Forest & Climate Change,
U.P. Government, Lucknow.

Director, Mining and Geology, Government of Uttar Pradesh, Lucknow.
Member Secretary, U.P. Pollution Control Board Lucknow.

Shri Ankit Verma, Advocate on Record, Hon’ble National Green
Tribunal, New Delhi for perusal and Necessary action please.

e

District Magistrate,
Fatehpur

pON
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UR
DISTRICT MAGISTRATE, FATEHP

- E-Mail
To,
The Registrar,
The National Green Tribunal
Principal Bench,
New Delhi

E-Mail:- iudicial-ngt@gov.in

| te:>q-10-202Y
Ref. No. : f5oz[w-m_g[7_ou/ Date :2

Magistrate
Subject: Submission of response report on behalf of l’)ilstr;c:tion fli GreeI;
Fatehpur in compliance of order passed by Hon’ble

s State
Tribunal in Original Application No. 959/2024 Lav Mishra Versu
of U.P. & Ors,

Sir,

With reference to the subject mentioned above, this is to inform you that in
compliance of order passed on dated 13.09.2024 by Hon’ble National Green
Tribunal in Original Application No. 959/2024 Lav Mishra Versus State of U.P. &

Ors., the compliance report is submitted for your kind perusal and necessary action
please.

Encl:-As Above.

Your's Sincerely

(Ravindra Singh)
District Magistrate,
Fatehpur
Copy to:- ‘
1. Additional Chief Secretary, Environment, Forest & Climate Change,
U.P. Government, Lucknow.
2. Director, Mining and Geology,
3. Member Secretary, U.P. Polly
4. Shri Ankit Verma, Advoca
Tribunal, New Delhi for peru

Government of Uttar Pradesh, Lucknow.
tion Control Board Lucknow,

te on Record, Hon’ble National Green
sal and necessary action please,

R

District Magistrate,
' Fatehpur
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l. The Original Application has been registered under Sections 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) in exercise of suo' motu
jurisdiction in view of the law laid down by Supreme Court in Municipal Corporation of
Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC 401, on a letter petition dated 21.11.2023
received from Lav Mishra, an environment activist resident of 85, Indira Nagar Lucknow,
UP.

2. The complainant has stated that R.B. Enterprises, under the proprietorship of Virender Singh
s/0 Shri Ram Kishore Singh r/o AtarraChungi, Chowki Kushwaha Nagar, Tehsil and District

Banda, is engaged in illegal sand mining under Lalulli, District Fatehpur in violation of
conditions of Environmental Clearance and Consent and thereby causing damage to
environment. Mining activities have been carried out using heavy machines which is
prohibited under the cénditions of Environmental Clearance. Transportation of sand is by
open vehicles and 2 that too with overloaded trucks. The mining is also being carried out day
and night floating condition Environmental Clearance and Consent.

3. Considering the above allegations, prima-facie, we are of the view that substantial question
relating to environment has arisen out of the implementation of Enactments mentioned in
Schedule I of NGT Act, 2010, but before proceedings in the matter, we find if appropriate to
obtain a factual report for which we constitute a Joint Committee comprising District
Magistrate, Fatehpur and Uttar Pradesh Pollution Control Board (hereinafter referred to as
‘UPPCB’).

4. District Magistrate, Fatehpur shall be nodal authority for compliance and coordination of this
order.

5. The said Committee shall visit the site, collect relevant information and submit a factual

report within six weeks,
6. Further, we find it appropriate to implead following as Respondents:

1. State of UP through Chijef Secretary, Government of Uttar Pradesh, 1st Floor, Room
No. 110, Lal Bahadur Shastri Bhawan, Uuar Pradesh Secretariat, Lucknow.

2. Ministry of Environment, Forest ang Climate Chan
I'st Floor, Room No, 110, Lal Bahadur Shastri B
Lucknow, through Additional Chief Secretary.

ge, Government of Uttar Pradesh,
hawan, Uttar Pradesh Secretariat,

1
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Room No.
3. Director, Mining and Geology, Government of Uttar Pr‘adesh, Ist Floor,
110, Lal Bahadur Shastri Bhawan, Uttar Pradesh Secretariat, Lucknow.

4. District Magistrate, Fatehpur ) Ynd Floor: 4
5. Uttar Pradesh Pollution Control Board through its Member Secretary, 2n T

Kalpi Road, Kanpur - 2080172. .
7. Registry is directed to serve the above Respondents and they may file responses withi

weeks after receipt of the notice,
8. List on 05-11-2024

M0 THosflodto, T feeh g aowo Ho 950 /2024 T T 9090 9 T 34 A
WRT STew RA1F 13002024 B 7w 3 fremter, GoeR @ srfay sy war ot 00946 /
000 0 959 /2024 / TA0S1000 / 2425, foAID 30002024 B §RT WTTTT GHROT &Y i &g

Wﬁﬁﬂ%ﬁ&%ﬁ(ﬁm—m)imﬂﬁﬁﬁﬁwﬁrﬁaﬁa@mwﬁﬂ fod ™ 8 —

1.@%@%&%,@@
2. G fBRY, Bsg
3. WEIIS waiaRvT S, Soso Fqwr A 91,y

0 THoSflodio, ¢ feeeh gmr aovo o 959 /2024 19 s 999 Q090 XU T a1 fr
Wﬁﬁmﬁﬂmmﬂgzma%aﬂumﬂﬁﬁw@mﬁqﬁ%ﬂ?mvﬁﬁmmiﬁw
&1 feA1% 16.10.2024 Y verely i ﬁsmwmﬁzﬁwﬁwﬁﬁmawwﬁm:—

1. ﬁﬂﬁ&ﬁosﬁomm,mmw—aﬁwgﬁﬂaﬁﬁwwmﬁm

VO-Iell BT MeT Tear—64 W 69, 83 TP, 108¥ 1120F, 1158 1210%, 141
149, 161, 162, 167, 168, 183 H 186 TP, 202 W 210 q%, 234 W 245 TP, 301 | 313
aP, 383 W 390 T, 395 W 402 TP, 409 ¥ 412 aF, 417 423D, 463, 464,
587 /471, 471 W 475 TS, 499, 500, 505 W 510 TP, 537 W 544 T, 561 F 565 aa®,
577 9 579 W, 585, 566 FT YA 500030 feA1® 07.05.2022 ¥ Rtis 06.05.2027 T
osﬁﬁw@%gwm@@/ﬁw@amww

2, memﬁmwmaﬁummm 8090 & EC
Identification No.-EC22B001UP163690, File n0-6934-5978, Date 02/05/2022 ERT

WW%WW%WWW—za}WﬁW%I

3 9 T 9T F oMo wgu Py g o T W 175629/ UPPCB/Allahabad
(UPPCBROY/CTO/both/FATEHPUR/2023, Dateq 16/02/2023 & ERT Wel (g
Fravo qer foeion) v 1974 (FRRNT) A gwr—25 g a1y (5uvr fagror
@ i) sffrE 1981 (Femenfe) & uRr—o1 3 I e &q wewhy
(4 vd arg) Ffa R 8 e S R 16.02.2023 ¥ feid 31.12.2024
T &, R ofy Herva—s B WY F Ho 2
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wmﬁﬁﬁm@ﬂrwﬁmﬁﬁzmwﬁmqﬁm‘mmaﬁnﬁ

- off el @ B R o o

3050 99 @ (UReER) FAammaci—2021 & fiam-36(1) % 7% wiiearfa & 5 “wee 3
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10.

1.

12.

13.

S0% WY Wl (ARER) Praaeh-zo21 @ Frr-so(s) § ag wfdf @ (A
RTINS, PR 36 & Suawll o1 woofed Fer & A wAd g% @ forg wifed o=
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T R e i 3 i O o a9, R 78 el s ) 7
Fremaeh & ol o T o e a1 e argan- ) Fert o 7 B o
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o 3 & Syl @1 Seoie o @ QY Rig @ W W H A W R YeR B
PRI & 30 A TS BNTT, o UFd 98 O & \adar € e efere ¥ ey
B, G Y BRI &9 B Ry o @ @ R 1d aified uf A wW 7@
8l e & arrar QT vl W quedy v
SRIFT Ieait B 3T TeeRe & Jelid Wi ¥ TR T Seee 3 TG Aaw
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3-m\;\ql;qtﬁe I:easc agreement expires prior to 31.12.2024, then the validity of

this CTO shall stand expired simultaneously with the expiry of mining lease.

SR affq @l & gfera 9o Wi dvs A ot Pl Fd

' ] =T 9 & U3 e
U WEl (O 79 arg) fTid 16.02.2023 BT B0HO HGEYT ﬁm
T 18875/ W-2 / AG—-356 / 24, e 21.10.2024 G A aee e fwpardy fova

T} U GeewRe @ Rl fhar & 9w wid W 91 qd sgefa @
G P 7 A 9| Sovo YR R 9% @ U faid 21.10.2024 T WA

AT ST 6 o9 @ 3 @) ufe el dh—05 & ®Y § Fer e 2 |

15. I QY FH0—1054 /TS /W00 / SRITH /2024 fAF 11.07.2024 | &&T BTHR T
A4 AROA0  ZUCWWIRS gRI W0 W@ WG AEEE ¥ R Imfer
126843 / 2024 WX SR0GI0 FUCHTZOI SHH SOHO ST G 3T TG BT TR |

16. ST AIFIDT Ho-26843 /2024 WS HROMN0 IV WIgoled I F0Y0 X9 T g
o1 20.08.2024 W1 H0 I AT geMEAE ERT Y AT Wi Y T ¥ —

“1. Heard counsel for the petitioner and learned Standing Counsel.

2. Learned counsel for the petitioner submitted that the controversy in the instant writ
petition is squarely covered by the order which has been passed in a similar matter,

copy of which has been found at page 96 of the paper book and that an identical
order be passed in this petition.

3. Learned Standing Counsel has no objection to this prayer.

4. The present petition has been filed challenging the order dated 11.7.2024 issued by
the respondent No. 3, so far as it relates to demand of DMF amount.

5. It has been stated by the petitioner and the §aid fact has not been denied by the

learned Standing Counsel that the issue regarding liability to pay the DMF amount,

i.e., the amount due (o the District Mineral Foundation Trust has already been

concluded by a Division Bench Judgment of this Court dated 15.11.2017 passed in
Writ - C No. 54052 of 2017 against which a Special Leave to Appeal (C) No.

35161 of 2017 has been filed before (he Supreme Court,

5 £
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17.

. . eal, the
6. It has been stated in the petition that in the aforesaid special leave to app

Supreme court has passed an interim order permitting the petitioner to deposit the
statutory royalty and furnish a bank guarantee of the balance amount of royalty
claimed by the respondent and the demand notices shall remain stayed on the
petitioner furnishing the bank guarantee.

A bunch of writ petitions in which the leading case was Writ - C No. 16647 of
2020 (M/s Hardik Distributors Pvt. Ltd. vs. State of U.P. and others), this Court
passed an order dated 17.05.2023 disposing of the aforesaid petitions.

The operative part of the order dated 17.05.2023, passed by this Court is
reproduced below:

"4. We find that this batch of writ petitions are pending in this cou'rt fror.n' last
several years. Therefore, we propose to dispose of all these writ petitions,
providing as under: o )
(i)  All the writ petitions are disposed of in terms of the Division Benc

Jjudgment of this court dated 15.11.2017 in Writ-C No0.54052 of 2017, which
shall be subject to the final decision of Hon'ble Supreme Court in the
Petition for Special Leave to Appeal (C) No.35161 of 2017 (Chandra Bhan
Singh vs. The State of Uttar Pradesh and others) and in the event, the
aforesaid Petition for Special Leave to Appeal is allowed or any relief is
granted by Hon'ble Supreme Court, then the respondents shall extend the
relief so granted to all the petitioners of this batch of writ petitions and the
concerned respondents shall also pass appropriate orders in the matter of the
petitioners in terms of the final decision of Hon'ble Supreme Court
including directions for release of Bank Guarantees, if any.

(ii)  The benefit of interim order granted by Hon'ble Supreme Court as afore
quoted, shall continue to be available to the petitioners till the aforesaid

Petition for Special Leave to Appeal (C) No.35161 of 2017 is finally
decided by Hon'ble Supreme Court."

1. As the issues raised in the present petition are the same as the issues raised
in Writ - C No. 16647 of 2020, this petition is also disposed of in terms of
the order dated 17.05.2023 passed in Writ - C No. 16647 of 2020.

2. 10. It is, however, clarified that this order doe
demand of TCS or any other dues indicated in
11.7.2024 is concerned, especially because no r
sought in the writ petition,

S not apply in so far as
the impugned order dated
elief in its regard has been

ma%ajmaaﬁaﬁma@wmomwswwﬁmw
¥0-1254 / @l / Re /2024 Reics 12082024 & M ¥ IR ) T |
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18. Sad @ JINF TH 3 AqRyaT Fo—30668 /2024
3050 5 T I AT @Y ¢ R, Rrw w0 I FrTerd &N

12.09.2024 B 4 3w wika o & —

"One of the submissions made by Shri Shashi
that a number of reasons have been assigned in t

of the lease granted to the petitioner. However,
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Nandan, learned Senior Advocate is
he impugned order for cancelling

only one show cause notice was

served which was dated 27.6.2023. As regards the other allegations, there was no

material,

2. Learned Standing Counsel is directed to obtain instructions in the matter.

19. TW B o § A GRW "o S e gAEs A Fmied o
Ho—1341 /afet /Re /2024 R 21.09.2024 B ez 9 St b A |
20. G SRR B aEdel §e¥ IT Rerd AT el P MeT W64 H 69, 83 T
91 TP, 108 | 112 T, 115 121 TP, 141 | 149 T, 161, 162, 167, 168, 183 W 186
TP, 202 | 210 TF, 234 U 245 TP, 301 § 313 T, 383 / 390 TP, 395 W 402 Th,
409 R 412 TP, 417 A 423D, 463, 464, 567 /471, 471 W 475 TP, 499, 500, 505 ¥
510 TP, 537 ¥ 544 OP, 561 W 565 TP, 577 W 579 D, 585, 586HAT 50.00 BO
qTe]/ A U Wo—SRTel B verely e wiga / Frenfen @ ueer e @
IR feifa o Pifdaca @ ded fi7ia 16.10.2024 1 fram mam| forar difSea

e & —
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(A1) N-25°.48.440 E-80°.28.780'
(A2) N-25°.48.273" E-80°.28.969'
(A3) N-25°.48.129' E-80°.29.166'
(Ad) N-25°.48.924' E-80°.29.447'
B N-25°.47.705' E-80°.29.835'
C N-25°.47.622' E-80°.29.775'
Cc1 N-25°47.842' E-80°.29.386'
Cc2 N-25°48.055' E-80°.29.087'
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"2, The complainant has stated that R.8. Enterprises, under the proprietorship of Virender Singh /o
Shri Ram Kishore Singh tfo Atarra Chungl, Chowl! Kushwaha Nagar, Tehsil and District Banda, Is engaged In
illegal sand mining under Lalulli, District Fatehpur in violatlon of conditions of Environmental Clearance and
Consent and thereby causing damage to environment. Mining activities have been carried out using heavy machines
which is prohibited under the conditions of Environmental Clearance. Transportation of sand is by open vehicles and
that too with overloaded trucks. The mining i also being carried out day and night floating condition Environmental
Qeexrance and Consent.

3. Considering the above allegations, prima-facie, we are of the view that substantial question relating to
environment has arisen out of the implementation of Enactments mentioned in Schedule I of NGT Act, 2010, but
befare proceedings in the matter, we find if appropt’ te 10 obtain a factual report for which we constitute a Joint
Committes comprising District Magistrate, Fatehpur wd Uttar Pradesh Pollution Control Board (hereinafter referred
to as ‘UPPCB’). o7

4. District Magistrate, Fatchpur shall be noda! authority for compliance and coordination of this order.

5. The said Committee shall visit the site, co!i-:ct relevant information and submit a factual report within six
weeks " ) “ _
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ENVIRONMENTAL

CLEARANCE

|

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

_e SRS

s - (&
FeTAD T

nt of India
Governme and Climate Change

_ ; Forest
Ministry of Environment, t Impact Assessment

IV :
ﬁ" ﬁ Issued by the State Environmen
2 Y Authority(SEIAA), Uttar Pradesh)

WAy aud

To,
The Proponent
M/S R.B. ENTERPRISESES ) . d
Atarra Chungi, Chowki Khushwaha Nagar, Tehsil- Banda, District- Banda -

210201

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam, ‘ o -
This is in reference to your application for Environmental Clearance
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/72163/2020 dated 11 Feb 2022. The particulars of the environmental
clearance granted to the project are as below. .
- ;"

" EC22B001UP163690

1. EC Identification No. :

2. File No. / < 6934-5978

3. Project Type ; CU B News B

4. Category VLY BT < Uik

5. Project/Activity including :.” - 1(a) Mining of minerals
Schedule No. R, e

6. Name of Project Er N Sand/Morrum Mining Project

7. Name of Company/Organization - M/S R.B. ENTERPRISESES

8. Location of Project “* ¥ Uttar Pradesh

9. TOR Date 22 Nov 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary

Date: 02/05/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please i ficatio
number in all future correspondence. 59 quois idehtification

This is a computer generated cover page.
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. ar Pradesh
State Level Environment Impact Assessment Authority, Utt

i t, U.P.
Directorate of Environment,
Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com

Phone no- 0522-2300541

ile no- 6934-5978
Reference- MoEFCC Proposal no- SIA/UP/MIN/72163/2020 & SEIAA, U.P File no

. - 1
Sub: _Environmental Clearance is sought for Sand/Morrum Mining at Arazi 2;4 t64 525693‘0:813;032?
108 to 112, 115 to 121, 141 to 149, 161, 162, 167, 168, 183 to 186, 202 to 210, 499"500‘505 Tl
383 to 390, 395 to 402, 409 to 412, 417 to 423, 463, 464, 587/471, 471 to 475, 499, 500, = L
537 to 544, 561 to 565, 577 to 579, 585 & 586, Village- Urauli, Tehsil- Fatehpur, District-Fatehpur,

U.P., (Leased Area- 50.0 ha.), M/S R.B. Enterprises

Dear Sir,

-11- -09-2021

This is with reference to your application / letter dated 09-11-202Q, 26-11 2021/;(:0? 09826(iin ,

11-02-2022, 04-04-2022 on above mentioned subject. The matter was considered by SEAC in m g
held on 07-04-2022 and SEIAA in meeting held on 26-04-2022.

A presentation was made by the project proponent along with their consultant M/s
Environmental Research and Analysis, Lucknow to SEAC on 26-04-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about their

project —

1. The environmental clearance is sought for Sand/Morrum Mining at Arazi No. 64 to 69, 83 to 91,
108 to 112, 115 to 121, 141 to 149, 161, 162, 167, 168, 183 to 186, 202 to 210, 234 to 245, 301 to
313, 383 to 390, 395 to 402, 409 to 412, 417 to 423, 463, 464, 587/471, 471 to 475, 499, 500, 505
to 510, 537 to 544, 561 to 565, 577 to 579, 585 & 586, Village- Urauli, Tehsil- Fatehpur, District-
Fatehpur, U.P., (Leased Area- 50.0 ha.), M/S R.B. Enterprises, Partner- Shri Birendra Singh.

2. The terms of reference

in the matter were issued by SEIAA, U.P. vide

letter no.

312/Parya/SEIAA/5978/2021, dated 22/11/2021.
3. The public hearing was organized on 27/1/2022. Final EIA report submitted by the project

proponent on 11/02/2022.

4. Salient features of the project as submitted by the project proponent:

[ 1. On-line proposal No.

SIA/UP/MIN/72163/2020

| 2. File No. allotted by SEIAA, UP

6934-5978

3. Name of Proponent

4. Full correspondence address of proponent
|____and mobile no,

M/s R.B. ENTERPRISES

Office Address: Atarra Chungi,Chauki Kushwaha
Nagar, Banda U.Pp.

Partner- Shri Birendra Singh S/o Shri Ram Kishor
Singh

R/o Shastri Nagar, Atarra Chungi,Chauki
Banda, UP-210001

5. _Name of Project

khand No.)

EC Identification Ng ~Erssgrms e .
eation No. - EC22B001UR 63660 Fig No. 69345678 Date of Issus EC - 02/08/2033

6. Project location (l"‘lkt;tik*ﬁa‘s;géata No. /

Sand/Morrum Mining Project

Gata No. 64 to 69, 83 to 91, 108 to 112, 115 to 121,
141 to 149, 161, 162, 167, 168, 183 to 186, 202 to
210, 234 to 245, 301 to 313, 383 to 390, 395 to 402,
409 to 412, 417 to 423, 463, 464, 587/471, 471 to
475, 499, 500, 505 to 510, 537 to 544, 561 to 565,
577 to 579, 585 & 586

Page 2 of 11
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7. Name of River River Yamuna
8. Name of Vlllage Uraul'ig
9. Tehsil Fatehpuj
10. District Fatehpur (U.P) :
[ 11. Name of Minor Mineral Sénd/M_grrum Mining Project
K12 Sanctioned Lease Area (in Ha.)_ | 500 Haﬁ.
13 Mineable Area (in Ha) 40.153 ha (safety zone 9.847 ha)
| 14.Zero level mRL 85.0t0 86.0
L15 Max. & Min mrl within lease area Maximum mRL 95.0 mRL Minimum mrl. 89.0 mRL
L 16. Pillar Coordinates (Verified by DMO) Points Latitude Longitude
§ A 25° 48.573'N 80° 28.624'E
Al 25°48.440'N | 80°28.780'E
A2 25°48.273'N | 80° 28.969'E
| A3 25°48.129'N | 80° 29.166'E
Al 25°47.924'N | 80° 29.447'E
B 25° 47.705'N 80° 29.835'E
c 25°47.622'N | 80°29.775'E
i’ c1 25°47.842'N | 80°29.386'E
l Cc2 25° 48.055'N 80° 29.087'E
‘f C3 25°48.207'N 80° 28.880'E
| ca 25°48.363'N_| 80° 28.693'E
L D 25° 48.499'N 80° 28.529'E
| 17. Total Geological Reserves 15,00,000 m®
L 18. Total Mineable Reserves in LOI 3,75,000 m’ per yearin LOI
' 19. Total Proposed Production (in five year) 18,75,000 m’
20. Proposed Production/year 3,75,000 m’ per year
21. Sanctioned Period of Mine lease 5 Year
| 22. Production of mine/day NA
| 23. Method of Mining Open cast, semi mechanized
| 24. No. of working days 250
1 25. Working hours/day 8 hours/day
I 26. No. Of workers Approximately 105 workers
r 27. No. Of vehicles movement/day 120-125 Vehicles movement/day
| 28. Type of Land Government Land
25. Ultimate Depth of Mining 1.0m
| 30. Nearest metalled road from site NH-232 at 3.5 km towards East direction from the
I project site
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.15KLD
Suppression of 3.0KLD
* dust
| Plantation 0.25 KLD
E _Otbhers (if any) -
32, Name of QCI Accredited Consulta 'W"‘Ew*'_mta'd S ILD Approx.
bl 2 onsultant wit Environmental Research and Analysis, Lucknc_;w (U.P)
And period of validit Certificate No. NABET/EIA/1922/RA 0200 valid up to
33, Any litigation ' V-‘ all ———| 30/12/2022
4 pending against the project | NO
. orlandin any court
24. Details of 500 m Cluster Map & certificate | Letter No. 1158/30-Khanij (2020-21), Dated
EC Identifi

cation No. - EC~ @
N No. - EC22B001 UP163690 File No. - 6934-5978 Date of Issue EC - 02/05/2022

Page 3 of 11
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issued by Mining Officer 01/10/2020 _ Jated
35. Details of Lease Area in approved DSR Letter No-814/30-Khanij (2021-2022) date
26/02/2022.
36. Proposed EMP cost Rs 6,68,500/-
37.Proposed Total Project cost Rs. 9,00,00,000/-
38. Length and breadth of Haul Road 250 m length and 6.0 m width
39. No. of Trees to be Planted 250
40. Monitoring Period 1/10/2020 to 31/12/2020(Post Monsoon)

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time. ' 3
6. This project does not attract any of the general conditions applicable on mining projects specified

in EIA Notification 14/09/2006. .
7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.
8. There is no litigation pending in any court regarding this project.
9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting
(SEAC) held on 07-04-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 26-04-2022 decided to grant the Environmental Clearance to the title project for
collection of 3,75,000 m? per year for lease area of 50 ha subject to effective implementation of the
following General Conditions and specific conditions:-

General Conditions:

1. This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by

competent authority along-with copy of the Environmental Clearance letter will be displayed on a

hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02

months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

" Moty of Emironment & rorests re ity commten s /effient s prescrved by the
contrel msjors Should b raon tc)e tsa;::.cy comfp ;ed with. Water sprl_nklers‘ a.nd other qust
Sprinkling of water on haul roads to control d :re'llob s e du~rlng e operation.

8. All necessary statutory clearances shall b o W'I e CEAne prqjgct Proponent.

ecessary e obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled

9. Parking of vehicles should not be made on public places. '

11. No wildlife habitat will be infringed.
12. It shall be ensured that excavation
characteristics of the river bed /basin, where mining is carried out,

13. It shall - ;
and fl be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
Ow pattern of the river water significantly.

EC Identification No. - EC22B001UP163690 File No

o v

of minor mineral does not disturb or change the underlying soil

- 6934-5978 Date of Issue EC - 02/05/2022 Page 4 of 11



s close to mining for

14. It shall be ensured that there is no fauna dependant on the river bed or area
tted to the RO,

its nesting. A report on the same, vetted by the competent authority shall be submi
PCB and SEIAA within 02 months.

15. Primary survey of flora and fauna shall be carried out and data shall be su
and SEIAA within six months. .

16. Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. Th‘e
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact Is
observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The.statu_s _Of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be con
which can help in improving the quality of life of economically
generating projects/tools such as development of fodder farm,
training etc. can form a part of such program me. The project proponen
budget for community development activities and income generating programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22. An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions
the District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/
Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Spe,c!all Measgres shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

30. Measurg for prevention & control of soil erosion and management of silt shall be undertaken.
Prgtectnon of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

31. U”F’e' corparate social responsibility a sum of 5% of the total project cost or total income
xg:;::i\:gd’sc:;g:g:n lsoto tt)ehealllrrbnarked for total lease period. Its budget is to be separately
Wiesiires, which can flelneh 5 Ell'f e prepared based'on need of local habitant. Income generating
skills of the people Shalll:);ni:;)n;;mznfr:f poor section of s.ocuety, cor}sisjcent with the traditional
of fodder farm, fruit bearing Orch;:z - The programme can include activities such as development

’ s, free distribution of smokeless Chula etc.

bmitted to the RO, PCB

ducted to study economic measures
weaker section of society. Income
fruit bearing orchards, vocational
t shall provide separate

EC Identificati _ ‘
on No. - EC22B001UP163690  File No. - 6934-5978 Date of Issue EC - 02/05/2022 Page 5 of 11



lored and details of civic amenities suc56

32. Possibility for adopting nearest three villages shall be exp enses shall be

as roads, drinking water etc proposed to be provided at the E)rOJed prolpone::: exp

submitted within 02 months from the date of issuance of Environment C e:rat 'n.separate ccount
33. The funds earmarked for environmental protection measures shogld beh epldlbe e 1o the

and should not be diverted for other purpose. Year wise expenditure s Bou

Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPP(;Z t.ions I—
34. Action plan with respect to suggestion/improvement an’d recorTmmen a e e

during Public Hearing shall be submitted to the District mines Officer, concern Reg

UPPCB and SEIAA within 02 months. o ' 5
35. Environmental clearance is subject to obtaining clearance under the wildlife (Protection) Act, 197

from the competent authority, if applicable to this DFQJECt-f o it T Hhe afes. Bosed B the

36. The proponent shall observe every 15 day for nesting of any ken i
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are lden-tlffed by the worl;ers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed. ’ ' _

37. The project proponent shall undertake adequate safeguard measures during extraction of rl\_/er
bed material and ensure that due to this activity the hydro geological regime of the surrounding
area shall not be affected. .

38. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

41. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, creche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
ZilaParishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is mandated

strengthen the embankment,

47. Safety measures to be taken for the safety of the

given, which would also Includ
snake,

people working at the mine lease area should be
€ measure for treatment of bite of poisonous reptile/insect like

EC Identification No, -
-+ EC22B001UP163690  File No. - 6934.5975 Date of Issue EC - 02/05/2022  Page 6 of 11



i covered
48. Periodical and Annual medical checkup of workers as per Mines Act and they should be

under ESI as per rule.

Specific Conditions:

1. Validity period of this EC is S year from the date of issue as the ALoI has been issued for a
period of S year or co-terminus with the validity of current mine plan or current Iesise
period whichever is earlier. After this period the EC will become null and YOld. ’

2 In the absence of replenishment study, keeping in mind various orders issued by Hon’ble
NGT and development works in the State, initially EC will be operational for a' perir:»d F’f one
year from the date of issuance and permissible quantity and area shall be strictly llmlt'ed to
quantity and area mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to
SEIAA, UP for amendment in EC for mineable quantity and maximum permissible depth for
mining based on scientific findings of replenishment study. Such study shall be placed
before SEAC for appraisal for next three years to assess rate of deposition and accordingly,
mineable production capacity and depth can be prescribed based on trends analysis,
provided it is found scientifically satisfactory by the SEAC. The placing of the study report
SEAC is mandatory for initial three years.

4 Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

5. A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
dearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

6. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

7. [If the proposed project is situated in notified area of ground water extraction, where
creztion of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from altemnate water sources other than ground water or legally valid
source and permission from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 50,000 plants, either
on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provision for maintenance for 5 years. Survival of plants should
not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise it
will be treated as violation of EC condition.

9. In consultation with District Environment Authority or an Authority nominated by

concerned DM, project proponent will prepared a conservation and management plan for

rejuvenation and management of water bodies having total surface area of more than 250

ha. Funds for the same will be kept in a separate bank account and six monthly compliance

status will be presented by project proponent before the nominated authority in the

District,

Dgp;?nment of Geology and Mines, Government of Uttar Pradesh and / or concerned

district administration, before releasing the security deposit to Project Proponent will

ensure that Project Proponent has fully complied with the EC conditions. Non-compliance,

10.

EC idertificar -EC20s
e 1UP163690  File No.- 69345978 Date of Issue EC - 02/052022  Page 7 of 11



11.

12.

13.

14,

15.
16.

17.

18.
19.

20.
21.
22,

23.
24,

25.

26.

27.

28.

29.
30.
31.
32.

33,
34.

35.

=C Identification No. -

58

i i overy of
if any, should be reported to UPSPCB for appropriate legal action and recovery

tion. -
Zirszzr;?iiation for transfer of this EC, during its vaiidi.ty period u:less ;tc:nizz:illzdo?\éz
competent authority, has to be necessarily accompanied with status o
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.
Proponent shall submit the ncl)tarizedt a;grﬁeLner;téconsent o
r haulage road from lease site to link road. o
Err:)c::):x{ ]:l)muld u.fe latest technology for water spraying (sprinkler's) for rﬁangatmi dlljs':
oints in lease area and haulage road during operation activity/vehicula

f competent authority/

at source p

movement. .
Proposed plantation plan with area specific plant species, number of plants to be planted

and place of plantation along with a proper map to be Subml.tt_ed. _

The Environmental clearance will be co-terminus with the mining lease pe_"'OC_i- ‘

At the time of operation, project proponent will comply with all the gundehnes issued by
Government of India/State Govt./District Administration related to Covid-19. .
Environment management in according to environmental status and imp.aCt of the.DFOJeCt-
During the school opening and closing time transportation of minerals will be .restncted.'
Selection of plants for green belt should be on the basis of pollution removal index. Pro!ect
proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.
Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

Permission from the competent authority regarding evacuation route should be taken.

One month monitoring report of the area for air quality, water quality, Noise level. Besides
flora & fauna should be examined twice a week and be submitted within 45 days for a
record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport
Department applicable norms and standard fixed by the Government.

Approach road kaccha is to be made motarable and tree saplings to be planted on both
sides of the road. Width of the haul road shall be more than 6 meter.

Indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer.

The prqject proponent shall in 2 years conduct detailed replenishment study duly
auth‘er'1t|cated by a QCI-NABET accredited consultant, and the District Mines Officer.
PF.OVI?IOH for two toilets and hand pumps should be made at mining site.

Dr‘ln.kmg water for workers would be provided by tankers.

Mining shogld be done by Bar scalping methods extraction (typically 0.3-0.6 mor 1 - 2 ft)
as per sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

be . :
produced to the Directorate of Environment along with the compliance report.

EC22Bo01yup .
163690  File No. - 6934-5978  Date of Issue EC - 02/05/2022 Page 8 of 11



i o e A

ater through rainwater harvesting and cleaning and

for conservation of w
o ten dies of the nearby areas may be considered as

maintenance of natural surface water bo
one of the activity in CER.

»d mining material s
37. The excavated m
obstruction to the free flow of water takes place. Suitable measur

i J apartment.

details to be provided to concern Depar
38 Submit annual replenishment report certified by an authorized agency.. 'In cas?'thj
‘ replenishment is lower than the approved rate of production, tfl\en the mmmg actlvntyi
production levels shall be decreased / stopped accordingly till the replenishment is

completed.
39. The project proponent shall ensure that if th

zone of National park/ Sanctuary prior permiss
for wild life under the provision of Wildlife (Protection
commencement of work.

40. If in future this lease area becomes part of cluster o

additional conditions based on the EIA shall be impose ) N i
follow cluster conditions otherwise it will amount to violation of E.C. conditions. e

certificate related to cluster provided by the competent authority is found fa.lse or
incorrect then punitive actions as per law shall be initiated against the authority issuing the
cluster certificate.

a1. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

42. To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

43. In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area is less than 05 ha, but factually the distance is less than 500 mt and the mine is
located in cluster of area equal or more than 05 ha, the E.C issued will stand revoked.

44. The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

45. The mining work will be open-cast and manual/semi mechanized (subject to order of
Hon’ble NGT/Hon’ble Courts (s)). Heavy machine such as excavator, scooper etc. should
not be employed for mining purpose. No drilling/blasting should be involved at any stage.

46. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the
width which-ever is less, shall be left on both the banks of precise area to control and avoid
erosion of river bank. The mining is confined to extraction of sand/moram from the river
bank only.

47. T‘he project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.

4z, The project‘ proponent shall adhere to mining in conformity to plan submitted for the mine
!ease copdltions and the Rules prescribed in this regard clearly showing the no work zone
in the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
3fe§), distance from the bridges etc. It shall be ensured that no mining shall be carried out
during the monsoon season.

49, i
I\he project p.n')ponent shall ensure that wherever deployment of labour attracts the Mines
Ct, the provision thereof shall be strictly followed.

50. The i
provzzjsa Proponent will provide personal protective equipment (PPE) as required, also
equate training and information on safety and health aspects. Periodical medical

hould be carried and transported in such a way that no
e should be taken and

e project area falls within the eco-sensitive
ion of statuary committee of National board
) Act, 1972 shall be obtained before

f equal to or more than 05 ha. then
d. The lease holder shall mandatorily

EC lde lﬁ“cat N P - E D)



examination of the workers engaged in the project shall be carried out and record60
maintained. For the purpose, schedule of health examination of the workers should be
accordingly.

'?’;Z“;r:i:i::lfs:fawr::ters such i: PM10, PM2.5, SO2 and NO)f in the .ambient air withi'n the

impact zone shall be monitored periodically. Further, guality of dlscharged-water if any

shall also be monitored [(TDS, DO, pH, Fecal Coliform and Tc?ta!.Suspended Sohds. (TSS)]. '

52. Effective safeguard measures, such as regular water sprinkling s.hall be carried out in
critical areas prone to air pollution and having high levels qf particulate .maFter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be

51.

carried out on haul roads. '
It should be ensured that the Ambient Air Quality parameters conform to the norms

prescribed by the Central Pollution Control Board in this regard. '

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

55. Four ambient air quality-monitoring stations should be established in the core zone as well
as in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations
should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should be

undertaken in consultation with the State Pollution Control Board. ‘
s6. Common road for transportation of mineral is to be maintained collectively. Total cost will

be shared/worked out on the basis of lease area among users.

57. Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the project work.

58. Solid waste material viz., gutkha pouches, plastic bags, glasses etc. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

59. Natural/customary paths used by villagers should’ not be obstructed at any time by the
activities proposed under the project.

60. Digital processing of the entire lease area in the district using remote sensing technique
should be done regularly once in three years for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be
maintained and report be submitted to Integrated Regional Office, MoEF&CC, Gol,
Lucknow, SEIAA, U.P. and UPPCB,

61. The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, CPCB, State PCB.

62. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

63. Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

64. fAny appeal against this environmental clearance shall lie with the National Green Tribunal,
if preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997,

65. Waste water from potable use be collected and reused for sprinkling.

53.

54.

C Identification No. - EC22B001UP163690  File No. - 6934-5978 Date of Issue EC - 02/05/2022 Page 10 of 11



66. A width of not less than 50 meter or 10% width of river can be restricted for mining
activities from river bank. A condition can be imposed that mining will be done from river

activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatlc?lly
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site,
this clearance shall automatically deem to be cancelled. . o

Any appeal against this EC shall lie with the National Green Tri.bunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Actf 2010.

The above stipulated conditions will be enforced inter-alia, under the provns\.lons of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1.981, th.e
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter. .

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are
not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental
conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
- sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -
226020 (email - rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,
Lucknow-226001 (email - dgmupexp @gmail.com)

5. District Magistrate, Fatehpur, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)
7. Copy to Web Master for uploading on PARIVESH Portal.
8. Copy for Guard File,

(AJay Kumar Sharma)
Member Secretary, SEIAA

Signature Not,Verified

Digitally signed by Momber
Socrolary

EC Identification N Mambor S ar
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To,

M/s

MS RB ENTERPRISES
Gata no- 64-586

Application Id-
19510464

Consolidated Consent to Ope
Consent & authorization) (I
Act, 1974 and under Se

rate and Authorisation hercinafter referred to as the CCA (Cnnsolidzftcd
resh) under Scetion-25 of the Water (Prevention & Control of Pollution)
ction-21 of the Ajr (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted 10 MS RB ENTERPRISES
the Water Act, Air Ac
conditions :-

l. This CCA MS RB ENTERPRISES grante
manufacturing of following products.

located at Gata no- 64-586. subject to the provisions of
tand the orders that may be made further and subject to following terms and

d for the period from 16/02/2023 to 31/12/2024 and valid for

S Product Quantity Unit
No
| Sand/Morrum 375000 Cubic Meters/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Qunnt‘itngLD) Treatment facility | Discharge oint

Domestic 1.0 KLD Septic Tank Soak Pit
(11) Trade Effluent Treatment and Disposal :-The applicant shall Operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of i unctioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated effluent shall be recycled 1o the maxi

for gardening etc, Quality of the treated effluent sh
prescribed under Environment (p

rotection)

Industrial Efflyent Quality Standarg

e
[;“_, S.N 0.

(iv) Sewage Treatment ang Disposal ;-

reference 1o influent

Stopped immedja

dispatcheq immec

Parameter

Standard

I'he applicant shal) provide comprehensive STP as is required with
y.In case of stoppage of lunctioning of STP, production has to be
to be intimateq by fax/phone/email with a report in this regard to be

quantity and qualit
ely and thig Board hag
liately,

—
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S No. Parameters !Smndards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- o 1
1) The applhicant shall use tollowing fuel and install a comprehensive control system cons—lstu']g ol:' contro
aquipment as required with reference to generation of emissions a_nd operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air | Type of fuel| Stack no Control Height of
Pollution ) Device Stack
i Source
1 | Dust Particulate water
emission Matter sprinkling
during system and
manual Green Beilt for
| mining, controlling dust
? transportati emission.
=‘ | onand
| loading/unl
? oading of
E | Sand/Morru
L m.

Emmission Quality Standards

; S No. Stack no Parameters Standards
| 1 Particulate Matter Ambient Air
Standard as per

E(P) Act 1986.

dispatched immediately
(11) The unit will not use any type of restricted fuel.

I
;jS_ta_ndards for Industrial Commercial Residential Silence
| Noise level in Area

_ Area Area Zone
| db(.‘ Le

Day Night Day | Night Day |Night Day | Night
Time | Time Time | Time | Time Time | Time | Time

75 70 | 65 55 35 | 45 50 | 40
4. Essentia) documents to be submitted by the Industry/Unit as Applicable :-

(1) Environmeny Statement in Form-V of Environment (Protection) Rules, 1986.

(11) Quarterly Compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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: : ition of this CCA.
5. Competent Authority reserves the right to change/modify/add g | e CondII;:nce of any provision of
6. Unit has to comply with the following specific & general con(cjiltlons. L\Ii})nt;;m&astes (Visnagement
) - : : s an
this CCA and provisions of the Water Act, Air Act and Hazardou d Acts and Rules.

Transboundary Movement) Rules, 2016 will results in legal action under thezalf(?relslzld by Department of
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by

Environment. Forest and Climate Change, Uttar Pradesh. You all'e directed to devc-:lop -Ml){avz]:ri I; i(;rl;:; z(i)sf
per the SOP available at URL:-http://www.upecp.in/TrainingSess1on'.aspx.f<?r ensurmg Flmeg’ P e
this direction, you are hereby directed to submit a bank guarantee with minimum validity o Igr;e y;?l he
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thous

‘ i i . In case of non-
Only) whichever is more, within 30 days from the date of issuance of this certificate. In

compliance of this direction, your consent will be revoked by the Board. ] er abstraction
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water a

then the industry will have to obtain No objection certificate for abstraction of ground water.. It will be tﬁe
responsibility of the industry to comply with the various conditions of the 'NOC obtafned fromkt (;3
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- ;
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

iﬂ']};}'ne industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

il:;)l;} ]cszei :; Z:;jc‘i,in:;g;ot; ::sdftlgcrtlizl;ltit:lre:h})er?::ctivity,-h;u.nan ha_bitation etc. by the c.yperation. of industry,

reported 1o Board's offices, The ustry with immediate ffffect am.i such information shall be

g 8 Olfices. The industry shall be liable to pay compensation also in such cases as decided by
e Competent Authority,

11. The applicant shall .

Productm: zr;::itt;/}::a]nZlf)'e{):l}:urbiflgol:fol:cess(c)aday'Sl " elxplry et ooy oy any change 'in prOdUCti?n pest

Point or emission e sS/capacity enhancement ete. or any change in effluent discharge

12. The Board reserves i if}
et bt es the right to revoke/add/modify any stipulated condition issued along with CCA, as



Specific Conditions:- encast and
lpThis consent is valid for production capacity Sand/Morrum- 375000 Cu meter/annum, by 0f;4] _poy
' area at Arazi No. 64 to 69, 83 to 91, 108 to 112, 115 to 121, ’

manal mining in 30 hectare [¢ase 383 t0 390, 395 to 402, 409 to 412, 417

45,301 to 313,
161, 162, 167, 168, 183 to 186, 202 t0 210, 234 to 245, S84,
10 423, 463, 464, S87/471, 471 10 475, 499, 500, 505 to 510, 537 to 544, 561 to 565, 577 to 579, 585 &

i i il- Fate istrict-Fatehpur.
Village- Urauli, Tehsil- Fatehpur, District-Fatehp . . y
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Lev

i i ificati dated
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP163690 date

02.05.2022, and submit its compliance report to UPPCB. o _ _
3. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease. . . o Birsac s
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/Distric

Administration. )
5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fxxed.Afsets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. o

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.
9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of

dust emission during mining, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

13. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, MoEF &CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspc:tlfjed dyrin g the closure period and after ensuring the compliance and after revocation of closure order,
the CTO wil) automatically be effective with ad

otder ditional conditions mentioned in the closure revocation

RAJEND RA 35;2;ny signed by RAJENDRA
Date: 2023.02.16 16:42:07
SINGH

Copy to: Chief Environmental Officer (circle-2)
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P Regional Officer, UPPCB, B

: anda with direction to send the compliance report of CTO conditions on
quarterly basis.

Digitally signed by RAJENDRA

RAJENDRA SINGH sineH

Date: 2023.02.16 16:42:19 4+05'30'

Chief Environmental Officer (circle-2)
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